
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY ,THE TWENTIETH DAY OF DECEMBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

INCOME TAX TRIBUNAL nplEnl uo : 43 OF 2009

lncome Tax Tribunal Appeal under Section 26O-A of the lncome tax Act'

1961, against the order of the lncome Tax Appellate Tribunal' B- Bench' Hyderabad

in l.T.A. No. 562 of 2003 in Misc. Appln' No 21 of 2OO9 for Assessment Year 't988-

89 dated 24-O4-2OO} preferred against the order of the Commissioner of lncome

Tax (Appeals), Guntur, CAMP at Hyderabad daled 30-12-2002 in Appeal Nos'

0059/Tr./ClT(A)GNT/2002-03,005siTr'/C lT(A)GNT/2002-

03,0057iTr.iClT(A)GNT/2002-03,005Sff r /ClT (A)GNT/2002-03

Between:

Shri Prabhudayal Agarwal, Secunderabad

...APPELLANT

AND

The lncometax Officer, Ward -10 (1), Hyderabad

...RESPONDENT

Counsel for the Appellant: SRI Y' RATNAKAR

Counsel for the Respondent: SRI J' V' PRASAD (Sr' SC FOR INCOME TAX)

The Court delivered the following JUDGMENT :

t



T E oN' LE H HI F TI EAI K

AND
THE HON'BLE SRI STICE I.SREENIVAS RAO

Inco eT xT unal A al o of2 9

U GMENT: Itr rhe Hon'b/t the Chuf.lttnice Alok Aradhe)

Mr. J.\/.Prasad, learned Senior Smnding Counsel for

Income'fax I)eltartment appears for the respondent.

2. Learned Sr:nior Standing Counsel fairiy submits that the

subject matrer cf the appeal is below the monetary Iimit

prescribed in Circular llo.09 /2024, dated 17 .09.2024.

3. In vierv of aforesaid submission, the appeai is ,Jisposed

of. However, liberty is reserved to the appellant to revive the

appeal in case rhe casc falls in any of rhe exceptions provided

in Circular No5/2024 dated 15.03.2024.

Miscellaneous applicarions pending, if any, sha[ stand

closed. Hower er there shall be no order as to costs.
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HIGH COURT

DATED:20 t1212024

JUDGMENT

lTTA.No.43 of 2009

DISPOSING OF THE I'I'TA

WITHOUT COSTS
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